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That is what they say and they are very 
happy. So many persons like Shri N. C. 
Chatterjee and others have been there and 
they are satisfied that the area has been 
developed nicely. 

SHRI SAMAR GUHA: What about 
settling them in Garo Hills areas of Assam? 
Why do they not send a team of Members of 
Parliament to inquire into the whlole thinl? 
Does not Assam belong to India? 

SHRIMATI SUCHETA KRIPALANI: 
Dandakaranya is very good. 

MR. SPEAKER: Call attention notice. 
Shri Sreedharan. 

SHRI B. K. DASCHOWDHURY: What 
the hon. Minister has stated is not a fact. 
There areS million acres of fallow land .•. 

MR. SPEAKER: I have passed on to the 
next item. 
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• 78S. SHRI MADHU L1MAYE: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to refer to the reply siven to 
U nstarred Question No. 1820 on the 24th 
November, 1967 and state:-

(a) how the shareholders of MIs. Gammon 
India Ltd. had to pay less premium, when 
the company had already collected a 
premium ofRs. 7/· per share of R~.IO/· paid· 
up value from the Indian shareholders at 
the time the company was made a public 
limited company; 

(b) whether the company haa failed to 
call its Annual General Meetinll" within aill 
months of the clooinll of the year and that 
they were given elltension to hold the 
meetinllS by the Department and if so, since 
how many years this iJ happen in, ; 

(c) whether the results of the company arc 
deterioratin, aince it became a public limited 
company and that no dividend waa paid for 
the YQI' endin, 311t March, 1967; and 

(d) whether GOWI'IIJDCIIt propose to look 
into the workins or the company and take 
action to safeauard tbe intereatlor minority 
lhareholden ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY AFF· 
AIRS (SHIU F. A. AHMED): (a) to (d). A 
lIatment iJ laid on the Table of the HOI*. 
IPIdM/ bt LiJIrrI,y. Sa No. LT·27H/6I]. 




